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 nationa}]  market  is  considerable,  we
 are  levying  an  export  duty  of  a  rea-
 sonable  nature  which  will  still  leave
 the  exporters  with  a  fair  margin  of
 profit.

 MR.  CHAIRMAN:  The  question  is:

 “That  in  pursuance  af  sub-section
 (2)  of  section  8,  read  with  sub-sec-
 tion  (3)  of  section  7,  of  the  Customs
 Tarif  Act,  975  (51  of  1975),  this
 House  approves  the  following  notifi-
 cation  of  the  Government  of  India
 in  the  Ministry  of  Finance  (Depart-
 ment  of  Revenue),  namely:-

 “No  GSR  44I(E),  dated  the  2nd
 September,  1978,  levying  an  export
 duty  on  barytes  at  the  rate  of  Rs.  50
 per  tonne  under  the  new  Heading  No,
 24  in  the  Second  Schedule  to  the
 said  Act,  from  the  date  o;  issue  of
 the  said  notification.”

 The  motion  was  adopted,

 45.57  hrs.

 ADDITIONAL  DUTIES  OF  EXCISE
 (TEXTILES  AND  TEXTILE  ARTI-

 CLES)  BIL.

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEI.):  Sir,  I]  beg  to
 move:

 “That  the  Bill  to  provide  tor  the
 levy  and  collection  of  additional  du-
 ties  of  exciSe  on  certain  textiles  and
 textile  articles,  be  taken  [ate  consi-
 deration.”’

 Hon.  Members  may  recall  the  state-
 ment  made  by  my  co!league,  the  Mini-
 ster  of  InduStry  in  the  Lok  Sabha  on
 7th  August.  1978,  on  Textile  policy.
 With  a  view  to  adequately  fulfil  the
 social  obligation  of  providing  cheap
 cloth  to  the  weaker  sections  of  the  so
 ciety  and  to  encourzfe  development  of
 the  handloom  sector  the  policy’  inter-
 alia.  envisaged  the  discontinuance  of
 the  old  scheme  based  on_  statutory
 obligations  to  produce  controlled  cloth
 by  the  textile  mills,  and  meeting  the
 requirements  of  such  cloth  through
 new  arrangements  based  on  subsidy.

 etc.)  Bil!
 As  the  sale  price  of  such  cloth  is  to  be
 subsidised,  it  was  decided  to  impose  «
 levy  at  the  rate  of  0  per  cent  of  the
 effective  basic  excise  duties  on  specified
 items  of  textiles  and  textile  articles.
 The  Additional  Duties  of  Excise  (Te%-
 tiles  and  Textile  Articles,  Ordinance.
 1978,  was  promulgated  by  the  presi-
 dent  on  3-10-1978:  it  came  into  force
 from  4-10-1978.

 The  need  to  impose  this  .evy  through
 un  Ordinance  arose  because  Parlia-
 ment  was  not  in  session;  consequent  on
 the  withdrawal  of  the  obligation  on  the
 part  of  the  textile  mills  to  produce  con-
 trolled  cloth  from  I-l0-978,  it  became
 necessary  to  impose  the  Jevy  without
 any  time-lag  so  that  there  was  little
 loss  to  the  exchequer  on  account  of
 Out-go  as  subsidy  and  the  »urden  was
 transferred  to  the  entire  textile  indu-
 stry  in  time.  The  present  Bll  seeks
 to  replace  the  said  Ordinance.  Ccples
 of  the  Ordinance  along  with  a  state-
 ment  under  sub-rule  (l)  or  yule  7  of
 the  Rules  of  procedure  and  Conduct  of
 Business  in  Lok  Sabha  have  already
 been  placed  before  the  House.

 Hon.  Members  will  agree  that  the
 objective  of  providing  cheap  cloth  tc
 the  weaker  sections  of  the  society  is  in
 line  with  the  thinking  of  this  House.
 The  provisions  made  in  the  Bill  ensure
 that  the  burden  in  fulfilling  this  socia!
 obligation  is  distributed  equitably  with-
 out  deterimen;  to  the  health  of  anv
 particular  sector  of  the  textle  indu-
 stry.

 The  levy  is  exrected  to  yield  a  re
 venue  of  about  Rs.  50  crores  in  a  ful!
 year  on  the  excise  side  and  a  revenue
 of  Rs.  7.5  crores  on  the  customs  side
 by  levy  of  countervailing  duty  corres-
 ponding  to  the  additional  excise  duty

 Sir,  I  move  that  the  Bill  he  taken
 into  consideration.

 MR.  CHAIRMAN:  Motios  moved:
 “That  the  Bill  to  provide  for  the

 levy  and  collection  of  additional  du-
 ties  of  excise  on  certain  textiles  and
 textile  articles  he  taken  inte  consi-
 deration.”
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 Mr.  Stephen.  He  is  not  herc.  Mr.

 Venkataraman.

 36  brs.

 SHRI  R.  VENKATARAMAN  (Midyras
 South):  This  Bill  gives  an  .pportunity
 to  discuss  a  matter  of  policy  in  icla-
 tion  to  textiles.

 The  ob‘igation  to  provide  cheaper
 varieties  of  cloth  to  the  weaker  sections
 of  society  is  acknowledged  Ly  ill  sec-
 tions  of  the  House.  The  previous  Gov-
 ernment  considered  that  by  compelling
 the  textile  mil's  to  produce  controlled
 floth  they.  would  be  alle  to  satisfy  the
 needs  of  the  weak¢r  soctions  to  save
 extent.  Even  at  that  time  there  wasa
 conside-able  difference  of  opin'on  whe-
 ther  the  compulsion  to  produce  con-
 trolled  cloth  by  the  textile  industry
 would  meet  the  object.  I  will  nct  now
 go  into  it.  l  am  006  of  tiose  who
 thought  that  there  was  a  better  way
 of  doing  service  to  the  weaker  sections
 and  that  was  by  promoting  «and  subsi-
 dising  the  handlooms  rather  than  cc  m-
 pe'ling  the  textile  mills  to  produce  the
 controlled  cloth  to  a  certain  extent.  I
 am  glad  that  so  far  qa;  that  policy  is
 concerned,  the  government  has  come
 forward  to  change  it  and  on  this  side,
 we  welcome  it.

 The  controlleg  cloth  scheme  had  not
 worked  very  satisfactorily.  Tt  neither
 pleased  the  texti'e  mills  because  they
 were  obliged  to  produce  a  cloth  which
 they  could  not  market  nor  did  it  p'ease
 the  consumers  because  it  was  not  of
 the  quality  which  they  wouli  like  to
 have.  So  to  the  extent  that  the  obliga-
 tion  to  produce  controlled  ९१०५४  is  gone,
 nebody  will  shed  a  teat.  But,  as  a
 Finance  Minister,  Mr.  Patel  hes  come
 forward  merely  to  state  that  he  will
 get  Rs.  50  crores  in  a  full  year  and  Rs.
 25  crores  in  the  current  vear.  He  has
 not  snelt  out  how  this  money  will  he
 uSed  for  subsidising  the  supply  cf  cloth
 to  the  weaker  sections  of  the  society.
 In  fact,  the  tendency  would  he--ard,
 as  Finance  Minister,  he  will  not  cis-
 agree—with  a  large  running  deficit
 like  this,  to  appropriate  this  money
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 also  to  meet  the  deficit.  I  want  an
 assurance  from  you.  I  see  you  raising
 your  finger.  I  want  you  to  come  out
 with  ap  affirmative  expression.  That
 is  all.

 The  object  of  my  making  this  state-
 ment  is  that  I  want  a  szecific  :tatement
 from  the  Government  committing  them-
 selves  that  this  entire  amount  of  Rs
 50  croves  which  will  be  got  in  the
 cour  e  of  the  year  will  be  utilised  for
 the  purpose  of  subs  dising  the  supply
 of  cloth  to  the  weaker  sections.

 The  second  point  I  would  like  to
 mrke  on  this  js  that  it  is  far  better  to
 subs'd'so  the  handloom  industry  and
 make  the  handloom  cloth  available  at
 cheaper  rates’  than  to  resort  to  any
 other  wav  of  subsidisation.  The  Finance
 Minicter  is  aware  that  in  the  fifties  an
 additional  exciso  duty  was  levied  on
 textiles  and  the  amount  was  spent  on
 development,  of  the  handloom  industry
 through  the  co-orerative  societies.  The
 sales  through  co-operativesocietics  were
 subsidised  and  a  rebate  was  given  on
 the  sale  of  cloth  through  the  cc-opera-
 tive  societies.  We  also  had  a  scheme
 for  building  houses  for  the  handlonom
 weavers,  A  Provident  Fund  was  star-
 ted  for  workers  in  the  handloom  sec-
 tor  in  the  co-operative  societies.  Slow-
 lv  one  by  one  it  has  withered  away.
 To-day  they  do  not  have  any  of  these
 benefits.  If  the  additional  excicre  duty
 is  still  being  col'ected  it  zoe:  only  to
 meet  the  deficit,  the  ever-increasing  de
 ficit  of  the  Government.

 J  hope  this  additional  excise  duty
 will  not,  therefore.  go  the  same  way  838
 it  had  gone  in  the  part.  The  hondloom
 industry  cannot  compete  with  the  tex-
 tile  industry  by  its  verv  nature.  The
 way  in  which  the  handloom  industry
 works  shows  that  the  yarn  hos  to  be
 reeled,  it  has  to  he  si-ed  ani  then  it
 has  to  be  taken  to  the  handloom.  A
 great  deal  of  manual  labour  is  involve
 ed.  The  intermediary  process  increaseg
 the  cost  hetween  the  textile  and  hond-
 loom.  It  was  to  meet  this  difference
 in  cost  that  a  rebate  was  given.
 Many  people  have  said  that
 the  rebate  should  be  abolish-
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 ed.  Even  a  question  is  asked  as  to  how
 long  we  should  go  on  giving  the  re-
 bates.  I  said  that  aS  long  88  the  hand-
 loom  weaver  suffers  from  the  handicap
 vis-a-vis  the  textiles,  the  rebate  must
 continue.  This  is  something  like  a  man
 having  to  cat  everyday  to  sustain  him.
 self,  the  handloom  has  also  to  be  sus-
 tained  and,  if  it  is  to  be  sustained,  it
 has  to  be  only  through  this  pr:cess  in
 which  a  consumer  will  be  induced  to
 buy  tie  hundloom  goods.  That  induce-
 ment  will  come  only  through  cheeper
 price.

 Apart  f:om  various  other  program-
 mo,  that  you  may  have  to  take  up  for
 ‘ha  improvement  of  handloom,  |  this,
 that  and  the  other,  the  main  step  that
 should  ke  taken  for  the  purpose  of
 mak'ng  available  quality  cloth  cheap
 to  the  weaker  sections  as  well  as  for
 sustaining  the  handloom  is  by  way  of
 a  rebate  scheme  only.

 Therefore,  I  would  like  to  ask  the
 Finance  Mnister  whether  :t  is  in  the
 thinking  of  the  Government  that,  if
 not  all  or  at  least,  ७  major  part  of  Rs.
 50  crores  which  will  be  raised  by  way
 of  additional  excise  duty  be  used  for
 the  purpose  of  subsid‘sing  the  purchaSe
 of  handloom  goods  by  the  weaker  sec-
 tions  of  the  society.

 I  am  not  in  favour  of  giving  rebate
 on  the  sale  of  cloth  which  is  over  60
 counts  and,  even  on  fine  and  superfine
 cloth,  the  purchases  need  not  be  sub-
 sidised.  The  amount  which  goes  for  the
 purcnase  of  superfine  cloth  and  320
 count  yarn  and  even  on  cloth  of  over
 80s  does  not  require  any  assistance.
 But.  on  the  production  of  coarse  and
 medium  cloth,  particularly,  upto  60s,
 it  will  I  have  to  pe  subsidised.  Unless
 this  is  done,  there  will  be  9  great  prob-
 lem  for  marketing  of  handloom  goods.

 Therefore,  I  take  this  opportunity  to
 impress  on  the  Government  that  the
 amount  which  will  be  realised  Ly  way
 of  an  additional  excise  duty  should  be
 set  apavt  or  earmarked  not  merely  for
 the  8009]  idea  of  subsidising  it  but  for
 a  specific  purpose  of  giving  rebate

 etc.)  Bil!
 also  on  the  sale  of  handloom  cloth  so
 that  it  may  help  the  weaker  and  the
 poorer  sections,  consumers,  of  the
 society.

 I  have  no  objection  to  the  Bill.  But
 I  want  that  the  money  collectej  under
 this  Bill  should  be  utilised  for  this  pur-
 pose.

 SHRI  S.  R.  DAMANI  (Sholapur):
 Mr.  Chairman,  Sir,  I  appreciate  the  tex-
 tile  policy  announced  on  7th  August,
 ‘1978.  I  also  appreciate  the  intention  be
 hind  this  Bill.  They  have  abolished  the
 obligation  on  the  mills  to  produce  con-
 trolled  cloth  because  this  very  scheme
 to  produce  the  controlled  cloth  had  put
 a  large  number  of  mills  especially  in
 the  small  town  into  8  difficulty.

 This  new  policy  will  not  put  the  smal-
 ler  mills  into  a  difficulty,  so  that  they
 have  to  close  down  as  they  have  closed
 down  in  the  last  few  years.  This  kind
 of  situation  will  not  arise.

 The  duty  of  l0  per  cent  imposed  on
 all  the  items  of  textile  industry  and
 which  will  bring  in  Rs.  50  crores  in  a
 year  is  going  to  be  utilised  for  subsdi-
 sing  the  cloth  for  the  weaker  section.
 To  that  there  cannot  be  any  objection..
 This  should  be  done.  But  here  I  would
 like  to  make  a  point  whether  the  Gov-
 ernment  has  made  enquiries  or  carried
 out  a  survey  of  the  controlled  cloth  for
 which  you  are  going  to  spend  Rs.  50.
 crores  is  liked  by  the  public.  My  point
 is  whether  cloth  which  is  going  to  be
 subsidised  by  Rs,  50  crores  a  year  will
 reach  the  weaker  section  because  our
 intention  is  that  weaker  section  should
 get  the  advantage.  We  are  here  to  see
 that  weaker  section  is  helped  but  my
 doubt  jis  the  controlled  cloth  which  is
 the  controlled  cloth  which  is  being
 being  produced  at  prevent  is  not  to
 public  taste.  It  has  to  be  seen  and
 examined  whether  whatever  is  pro-
 duced  reaches  them

 Sir,  according  to  my  experience,  the.
 cloth  which  is  produced  as  controlled
 cloth  at  present  is  mostly  if  coarse
 count.  Coarse  count  cloth  ig  out  of  fa.
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 shion.  Large  part  of  this  controlled
 cloth  which  is  supposed  to  be  for  the
 weaker  section  is  used  for  non-weaker
 able  items  like  pillow  covers,  bed-
 sheets  tapestry  and  curtains.  It  ig  my
 experience  that  it  is  not  reaching  the
 weaker  section.  Therefore,  I  say  that
 Government  has  not  taken  care  to  see
 that  suitable  quality  of  cloth  is  pro-
 duced  which  is  to  public  taste  and  it
 reaches  the  weaker  section  also.  ]  want
 this  should  be  done.  The  House  should
 be  assured  of  the  fact  that  whatever
 cloth  we  are  going  to  produce  is  to  pub-
 lic  taste  and  whatever  subsidy  we  are
 going  to  give  is  on  the  quality  of  cloth
 used  by  the  weaker  section.  If  it  is  not
 done  then  your  levying  of  Rs.  50  crores
 a  year  will  not  benefit  the  weaker  sec-
 tion.  This  is  very  important  and,  I

 hope,  the  Finance  Minister  will  throw
 light  on  this  point.

 Secondly,  as  my  friend  has  said
 about  handlooms  I  also  feel  that  a
 large  part  of  this  amount  should  be
 spent  on  subsiding  the  handloom  in-
 dustry.  The  handloom  industry  is  a
 weaker  cector.  It  is  spread  all  over  the
 country  and  they  are  at  the  moment
 in  difficulty.  The  handlooms  number
 is  GOing  doe;  id  down.  Therefore,  it
 is  necessary  that  maximum  amount  is
 used  for  subsidising  the  handloom  in-
 dustry  and  the  handloom  industry  is
 asked  to  produce  such  cloth  is  to
 public  taste.  In  this  way  Gov-
 ernment  will  be  able  to  help  the
 handloom  industry  because  the  sale
 of  whatever  they  produce  is  se-
 cured.  Why  handloom  is_  suffering
 because  they  find  it  difficult  to  sell  what-
 ever  they  produce.  If  vou  take  their
 production  ang  place  orders  witr  them
 and  distribute  it  to  weaker  section  then
 in  that  case  handloom  industry  will  get
 strengthened.  It  wil)  grow  and
 create  more  employment  and  side  by
 side  the  weaker  section  wil  also  be
 benefited  by  getting  cheaper  cloth,  If

 vou  go  on  producing  same  type  of  cloth
 which  has  been  produced  for  the  last
 sO  many  years.  IT  am  very  ap-
 prehensive  that  the  purpose  for
 which  you  have  Made  the  policy
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 is  not  going  to  bring  any  benefit  to
 the  weaker  sections.  Therefore,  it  ir
 very  essential  that  the  quality  of  cloth
 under  the  controlled  cloth  scheme
 should  be  changed  and  changed  in  such
 a  way  that  it  suits  public  taste  and
 reaches  the  weaker  sections.  I  hope
 the  Finance  Minister  wil)  consider
 these  suggestions.  With  these  words  I
 conclude.

 SHR;  VINODBHAI  B.  SHETH  (Jam-
 nager):  Mr.  Chairman,  Sir,  let  me  at
 the  outset  congratulate  the  Finance
 Minister  for  bringing  forward  this  Bill
 which  was  an  Ordinance  after  revok-
 ing  the  controlled  cloth  cumbersome
 procedure.  I  agree  with  the  views  of
 the  hon’ble  Members  who  have  just
 expressed  whether  the  controlled  cloth
 does  reach  the  consumer  or  not  or
 whether  it  helps  the  weaker  .ection  or
 not.

 The  Ordinance  and  the  Bill  are  vers
 much  timely  but  I  have  got  a  few
 points  for  suggestion.  Whether  tne  sub-
 sidy  of  Rs.  57  crores  which  we  vill  be
 collecting  by  way  of  central  excise  and
 countervailing  duty  is  sufficient  or  not.
 We  have  to  evaluate  how  much  _  the
 producers  and  the  consumers  wil]  get
 by  way  of  subsidy.  It  is  well  known
 that  the  textile  industry  has  recouped
 crores  of  rupees  after  heavy  Josses  and
 at  present  are  making  huge  profits.  So
 the  additional  duty  realised,  if  at  all  to
 he  given,  should  be  given  to  the  hand-
 loom  and  khadi  industry  or  for  rnoder-
 nisation  of  the  mills  because  our  in-
 dustry  is  in  the  habit  of  keeping  the
 old  machinery  anq  diverting  profits  to
 some  other  industry.  This  should  be
 looked  into.  As  the  Finance  Minister
 is  Wellversed  with  textile  industry  |
 need  not  give  more  views  on  the  sub-
 ject.

 Then,  Sir,  we  have  got  to  find  out
 the  weaker  sections.  The  weeker  sec-
 tion  is  really  middle  class  people
 and  they  do  not  wear  coarse
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 cloth.  They  wear  costly  cloth
 like  nylon  etc.  They  never  use  this
 Khadi  or  handloom  cloth.  As  for  the
 subsidy  which  the  Government  ig  going
 to  give,  my  friend  Shri  Venkataraman
 said  very  rightly,  the  question  is  whe-
 ther  it  is  going  to  be  used  for  this
 industry  or  for  the  benefit  of  the  con-
 sumer  or  whether  this  small  574

 crores  will  be  a  small  drop  in  the
 ocean  of  the  deficit.  There  should  be
 some  sort  of  quid  pro  quo  theory
 applied  here.  The  Government  should
 consider  it  its  conscientious  duty  to
 make  a  statement  in  the  House  at  the
 end  of  the  year  that  the  additional
 duty  which  they  have  collecteg  by
 doing  away  with  this  controlled  cloth
 procedure  is  being  particularly  used
 for  the  weaker  section  of  the  society.
 In  what  they  do,  it  is  for  the  Govern-
 ment  to:  decide.

 J  am  surprised  to  see  the  report  in
 today’s  Financial  Express:  under
 ‘Cheap  Cloth’,  it  is  stateq  that  the
 “miils  may  raise  production’.  The
 ‘nills  will  not  be  in  troubJe  even  after
 the  withdrawal  of  duty  on  controlled
 cloth  from  the  milis.  The  mills  are
 quite  happy.  According  to  this  article,
 fo  the  November-Deeember  period,
 the  tenderg  invited  were  for  only  34
 inition  metres  whereas  the  industry
 responded  with  a  {otal  of  4!  million
 metres  for  this  ecarse  cloth.  Fi-
 nally,  the  Ministry  accepted  tenders
 for  075  44  million  metres.  That
 means,  there  is  a  profit  to  the  mills  in
 thr;  business.  J  would,  therefore,  re-
 quest  the  hon.  Minister,  having  an  eye
 on  the  finance-,  to  vaise  the  duty  from
 l0  to  I5  per  cent—it  will  not  harm  the
 industry-—so  that  more  money  —  is
 available.  People  will  not  also  say
 that  we  stand  for  the  big  indus-
 tries  and  we  do  not  talk  of  the  small
 industries.  That  is  the  charge  by
 some  of  the  opposition  Members  also.
 We  should  look  to  the  interests  of
 the  small  industries  and  we  can  give
 subsidy  to  the  h:nd!oom  ang  khadi
 industries  by  collecting  more  money
 from  the  big  industries.  We  have  to
 define  our  economic  policy  in  such  a
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 way  so  that  every  industry  sheuld
 know  ultimately  what  it  has  to  pay.
 When  the  obligation  of  controlled
 cloth  was  withdrawn,  it  was  net  a
 boon  to  the  mills  and  I  really  congra-
 tulate  the  Finance  Minister  in  bring-
 ing  forward  this  Bill  immediately.

 In  the  end,  I  would  request  the  hon.
 Minister  to  look  at  these  things  from
 all  the  angles,  when  you  finally  pass
 the  Bill  and  see  that  the  real  weaker
 sections  of  the  society  are  benefited
 ov  this  additional  excise  duty.

 SHRI  R.  P.  DAS  (Krishnagar):  Mr.
 Chairman,  Sir,  I  have  only  two  points
 to  add  to  this  very  interesting  subject
 before  I  go  to  support  or  to  oppose  this
 Bill.

 Firstly,  I  am  sorry  to  say  that  the
 Government  hag  taken  an  outright
 unwise  decision  in  doing  away  with
 the  scheme  of  statutory  obligation  on
 cotton  textile  mills  to  produce  con-
 tro''ed  cloth  from  Ist  October,  1978.
 By  duing  this,  they  have  given  an-
 other  concession  to  the  mill-owners
 and  a  kick  to  the  poor  consumers  in
 the  country.  It  «ill  not  be  out  of  place
 to  sav  that  it  is  not  true  that  the
 cotton  textile  mills  had  fallen  —  sick
 because  of  their  ab!ication  to  produce
 controlled  cloth.  It  is  known  to  all
 that  some  mills  in  the  country  had
 fallen  sick  long  before  the  standard
 cloth  scheme  came  into  exis:ence.  As
 a  matter  of  fact,  every  textile  mill-
 owner  built  his  own  empire  out  of  the
 loot  made  from  the  weakest  sections
 of  the  society.  |  would  like  io  know,
 who  came  to  save  the  ordinary  con-
 sumers.  the  most  helpless,  wretched
 persons  who  live  below  the  poverty
 line.  The  Government  for  the  last
 thirty  years  always  came  to  the  rescue
 of  the  mill-owners,  whenever  they
 had  any  problem,  whether  just  or  un-
 just.  This  is  the  question.  Therefore.
 the  so-called  burden  of  Atlas  should
 not  be  shifted’  to  the  poor  consumers.

 Sir,  my  second  point  is  a  simpler
 one..  It  was  clearly  enacted  earlier
 that  there  would  be  a  levy  and
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 collection  of  additiona)  duties,  a  part
 of  which  was  to  be  distributed  among
 the  States  in  pursuance  of  the  princi-
 ples  of  distribution  formulated  and
 recommended  by  the  Finance  Com-
 mission  in  its  report  dated  as  far
 back  as  30th  September,  1957.  But
 the  Ordinance  and  this  new  Bill
 reject  the  idea  of  distribution  of
 the  proceeds  which  amount  to  ap-
 proximately  Rs.  50  crores  in  a  full
 year,  among  the  States.  I  would
 surely  not  support  this  trend  of
 centralization  of  economic  power  in
 the  hands  of  the  Centre.

 In  conclusion,  I  welcome  and  sup-
 port  the  idea  of  subsidy,  which  should
 be  extended  to  similar  othr  items.

 चौधरी  बसबोर  सिह  (होशियारपुर)  :  सभापति
 महोदय,  मंत्री  जी  प्राडिनेन्स  को  रिप्लेस  करने  के  लिय
 बिल  लाये  झोर  उन्होंने  कारर  नें दारों  के  आगे  हथियार
 डाल  दिये  ।  उनको  कहा  गया  कि  कनन््ट्रोल्ड  क्लाथ  इतना
 बनाना  है  मगर  उन्होंने  बनाया  नहीं  कौर  पेनल्टी  प्रदा
 करते  ये  कौर  सरकार  ने  उनके  चरागे  हथियार  डाल
 दिये  कि  चलो  आपको  छोड़  दिया  |  जो  टैक्स  प्रा पने
 लगाया  है,  यह  गरीब  भ्ाादर्मियों  पर  लगाया  है  ।  आपने
 कोई  एकाउन्ट  मुकरंर  नहीं  किया  है  कि  इतने  रपये,
 5,  7  या  0  रुपये  गई  तक  के  कपड़े  पर  यह  टैक्स
 नहीं  लगेगा  मगर  यह  टैक्स  चे  वालों  पर  लगेगा
 तो  यह  बोझ  किस  पर  पड़ेगा  7  आप  किस  को
 फायदा  पहुंचाना  चाहते  हैं  ?

 झगर  धाप  शहर  क॑  कपड़े,  हैंडलूम  क्लाथ  की
 हिस्ट्री  देखेंगे  तो  पायेंगे  कि  खादी  बोर्ड  मे  कितनी  लूट
 होती  है,  करोड़ों  रुपये  का  ग्रीन  होता  है  t  पंजाब  में
 खादी  बोर्ड  में  करोड़ों  रुपये  का  ग़बन  है  कौर  दौर
 जैसा  लगाकर  उन्हीं  लोगों  को  श्राप  देना  चाहते  हूँ
 उधर  कांग्रेस  पार्टी  ने  भी  कहा  है  पक  अपना  विधान  है,
 खर  लो,  पहनो  और  जनता  पार्टी  ने  भी  निकाल  दिया
 कि  खीर  पहनो  ।  ग्रुप  देखे  कि  कितने  लोग  खर  पहनते
 है  1  झगर  खट्टर  नहीं  बिकता  है  तो  वह  चपरासियों  को
 मजबूर  करते  थे  कि  वह  सदर  की  वर्दी  पहनें  ।

 राज  भी  उसी  ढंग  से  अभियान  शरू  किया  जाता
 है  कि  लोगों  के  दिलों  में  हाथ  से  कते  हुए  देसी  कपडे
 के  लिये  इज्जत  हा,  जैसे  कि  महात्मा  गांधी  ने  शुरू  किया
 था,  लेकिन  आज  लगता  है  कि  हम  किसी  पर  इसे  थोपना
 चाहते  हैं  ।  सब्सिडी  देकर  भी  लोग  उसको  ख  रीप्ले
 नहीं  हैं  ।  जो  खरीदने  वाले  हैं,  एक्साइज  बढाने  से  उनके
 लिये  भी  दाम  ज़ोर  बढ  जाते  हैं  ।

 अगर  सस्ते  का  सवाल  लेते  हैँ  तो  शहर  की  एक
 पतलून  और  नायलोन  की  एक  पतलून  बनाने  पर  नायलोन
 की  एक  पतलून  2  साल  काम  करती  है  झोर  शहर  की
 4  पतलून  ए+  साल  में  कम  हो  जाती  हैं  ।  इसके  भ्र लावा
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 सदर  87  पतलून  को  धोने  पर  कितना  खच  करमा
 पड़ेगा  पौर  उस  पर  कितना  खर्च  पड़  जाता  है  ।  हम
 यहां  इस  हाउस  में  बैठकर  प्रैक्टिकल  बातों  को  देखते
 नहीं  हैं  प्रौढ़  कोशिश  करते  हैं  कि  गरीब  भादमी  सस्ते

 |  ;
 कपड़ा  पहन  ले  झोर  वह  शहर  का  कपडा  पहनता

 नहीं  है  ।

 भाप  बाजार  में  चले  जाइये.  शहर  भंडार  मम  25
 परसेंट  भौर  33  परसेंट  तक  छूट,  रिबेट  देते  हूँ  ।  तो  यह
 33  परसेंट  की  रिबेट  कौर  डिस्काउन्ट  देने  के  बाद  भी
 जो  चीज़  इन  शहर  भंडारों  से  लेकर  वादे  है,  वही  चीज़
 दूसरी  जगह  पर  सहर  भंडारों  के  दामों  से  भी  कम  पर
 मिल  जाती  है  a  मैं  इसकी  मिसाल  देता  हूं,  मैंने  भ्र भी
 पीछे  एक  कम्बल  खरीदा  20  परसेंट  उस  पर  रियायत
 थी।  तो  इन  भंडारों  में  इस  रियायत  को  लेने  के  बाद
 उस  नम्बर  की  कोमल  80  रुपये  थी,  हौर  बाजार  में
 वह  55  व  60  रुपये  में  मिलता  था  ।

 एक  'मनोज  सदस्य  दिल्ली  में  मिलता  होगा  1
 यहां  ऐसा  होता  है  t

 शौहरों  अल बोर  सिह  :  में  कहता  हूं  कि  प्रेक्टिफलो
 नुक्ते निगाह  से  देखना  चाहिये  कि  गरीब  को  सस्ता  दे
 सकें,  गरीब  क्या  चाहता  है,  वह  क्या  पहनता  है  t  कही
 ग्रुप  किसी  लेबरर  के  पास  चले  जाये,  उससे  कह!
 कि  खट्टर  की  कमीज़  पहन  लो,  तो  वह  कहता  है  कि  4
 इतना  भ्र मीर  नहीं  हूं  ।  यह  सिर्फ़  हिन्दुस्तान  का  ही  मसला
 नहीं  है  ।  दूसरे  मुल्कों  में  भी  जो  आदमी  सूती  कपड़ा
 या  प्योर  वूल  का  कपड़ा  पहनता  है,  उस  को  श्मीर
 भ्रामक  कहा  जाता  है  और  जो  टेरीकाट  या  नायलन
 के  कपड़े  पहनता  है,  उसको  गरीब  कहा  जाता  है,  क्योंकि
 उन  कपड़ों  को  घर  में  ही  घो  लेते  हैं  भोर  वे  फ़ोरन  काम
 OM  जाते  हैं,  और  वे  ज्यादा  देर  तक  चलते  हूँ  ।  सरकार
 कहती  है  कि  लोग  हैंडस्पन  शौर  हैंड-वोन  कपड़ा  लें  a
 लोग  उस  कपड़े  को  खरीदते  नहीं  ६,  तो  उस  के  लिए
 रियायत  और  सब्सिडी  दी  जाती  है,  हालांकि  बाज़ार
 में  उससे  कम  भाव  पर  कपड़ा  बिकता  है  V

 यह  सबसिडी  चंद  एजेन्सी  का  दी  जाती  हूं,
 और  वे  सबसिडी  को  हज्म  कर  लेती  है  और  ग  रियो  को
 उसका  फ़ायदा  नहीं  होता  है  !

 हैरानी  की  बात  यह  2  कि  कपास  रास्तो  पै,  जिस
 %  खिलाफ  सारे  देश  में  किसान  प्रोटेस्ट  कर  रहे  है  :
 पंजाब  में  लोगों  ने  मंडी  में  जाकर  कपास  को  जलाया  हैं,
 क्योंकि  उन्हें  टोक  भाव  नहीं  मिला  है  an  सारे  हिन्दुस्तान
 के  किसान  ने  इकट्ठे  हा  कर  डिमांस्ट्रेशन  किया  है
 कि  उन्हें  पूरी  कीमत  नहीं  मिलती  है।  किसान  जो  चीज़
 चंदा  करता  है,  उसकी  कीमत  कम  है,  मगर  कम  कीमत
 पर  कपास  ले  कर  जो  कपड़ा  बनता  है,  वह  महंगे  भाव
 पर  बेचा  जाता  है  ।  ये  मिलें  कैसे  बीमार  हो  गई  और
 उनका  इलाज  पहले  क्यों  नही  किया  गया  ?  इन  मिलो
 के  मालिकों  ने  वहां  का  पैसा  दूसरी  जगह  लगाना  शुरू
 कर  दिया  और  टूटी  फूटी  मशीनरी  को  वक्त  पर  तब्दील
 नहीं  किया,  जोर  "1 6  मंत्नी  महोदय  उन  बीमार  मिलों
 का  इलाज  करेंगे  |  भ्रमर  सरकार  ने  कोई  सालिड  कदम
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 उठाया  होता,  तो  कारखाने दार  क्यों  मंहगी  कीमत
 पर  पनी  चीज़  बेचता  कौर  क्यों  मिल  लो  धोटे  में  शो
 करता  ?  प्रखर  उन  को  मिनट  से  निकाल  किया  जाये,
 तो  लोगों  को  सहूलियत  होगी  ।

 मिल  का  कंट्रोल  क्लाथ  बंद  हो  गया  है भीर  कब
 सरकार  शहर  शौर  करघे  के  कपड़े  के  लिए  सबसिडी
 देगी,  ताक  लोग  उसको  खरीदें  ।  लोगों  ने  जो  कपड़ा
 खरीदना  है,  उस  पर  दस  परसेंट  प्रौढ़  टैक्स  लग  जायेगा
 कौर  जो  ग़रीब  भ्रामक  पांच  रुपये  में  कपड़ा  खरीदता
 है,  उसको  साढ़े  पांच  रुपये  देने  पड़ेंगे  ।  मंत्री  महोदय  को
 सोचना  चाहिए  कि  उन्होंने  यह  ट्रैक्स  गरीबों  पर  लगाया
 है  ।  चंकी  मंत्री  महोदय  इस  बिल  को  वापस  तो  नहीं
 लेंगे,  इसलिए  कम  से  कम  वह  दस  रुपये  से  कम  वाले
 कपड़े  पर  टैक्स  न  लगायें  7  इस  टैक्स  से  गरीब  श्रादमी
 पर  बोझ  द्रोह  बढ़  जायेगा  ।

 कारखानेदारों  ने  मनमानी  कमाई  को  है  उन्होंन
 कंट्रोल  क्लाथ  नहीं  बनाया  है  -  सरकार  उन्हें  इस
 के  लिए  मज़ार  नहीं  कर  सकी  और  उसने  उनके  सामने
 हथियार  डाल  दिये  ।  उसने  एक  नया  तरीका  निकाला
 है  कि  कपड़े  पर  टेक्स  लगाया  जाये,  और  वह  पैसा  हाथ
 से  बने  कपड़े  के लिए  सबसिडी  की  शक्ल  में  दिया  जाये  ।
 सबसिडी  लेने  वाले  खा  जायेगे  कौर  जिन  लोगों  को  हम
 ने  रिलीफ़  देना  है,  उन  को  हम  कम  कीमत  पर  चीजें
 मुहैया  न  कर  सकें,  यह  बडे  ग्रामों  की  बात  है  |
 जनता  पार्टी  ने  यह  वादा  किया  था  कि  हम  लोगों  को
 सस्ती  कीमत  पर  चीज़ें  देंगे  ;  मंत्री  महोदय  यह  कोशिश
 करें  कि  हम  लोगों  को  सस्ती  कीमत  पर  कपड़ा  दें  से
 बौर  जो  कपड़ा  वे  खरीदना  नहीं  चाहते  हैं,  उसको
 उनके  गले  न  में  ।

 “SHRI  A  ASOKARAJ  (Peramba-
 lur):  Mr.  Chairman,  on  behalf  of  All
 India  Anna  D.M.K.  |  would  like  to
 say  a  few  words  on  the  Additional
 Duties  of  Excise  (Textiles  and  Tex-
 tiles  Articles)  Amendment  Bill.

 At  the  very  outset,  I  would  like  to
 say  that  this  Bill  is  a  classic  example
 fo  prove  that  Janata  Government
 has  become  a  handmaid  of  capitalists
 and  industrialists  of  the  country.  Ac-
 cording  to  the  new  Textile  Policy
 announced  on  7-8-1978,  the  textile
 mills  have  been  relieved:  from  their
 obligation  to  produce  ‘controlled
 cloth’.  I  would  like  to  ask,  who  is
 the  beneficiary  of  this  new  textile
 policy—the  poor  people  or  the  textile
 mill-owners.

 etc.)  Bill
 Whatever  kind  of  legislation  the

 Government  may  bring,  yet  the  in-
 dustrialists  are  capable  of  finding
 loopholes  in  such  laws  and  circum-
 vent  them  for  their  personal  benefit.
 The  new  textile  policy  is  q  ‘prize
 bonus’  to  the  textile  mill-owners.
 The  Janata  Government  swears  by
 the  welfare  of  the  people  and  yet  the
 basic  primary  requirement  of  stand-
 ard  cloth  of  the  common  people  need
 not  be  produced  by  the  giant  textile
 mills.

 Now  this  has  been  reserved  to
 handloom  sector.  I  wonder  whether  the
 handloom  sector  will  get  the  required
 yarn  for  producing  standard  cloth.
 The  handloom  sector  has  to  depend
 upon  the  spinning  mills  for  their  yarn
 Besides  th:s,  I  am  afraid  of  the  un-
 necessary  rivalry  which  wil]  be  creat-
 ed  between  the  handlooms  and  power-
 looms  in  the  matter  of  producing  con-
 trolled  cloth.  Whether  the  power-
 looms  will  be  able  to  get  adequate
 power  for  production  is  itself  a  doubt-
 ful  question,  especially  when  the
 entire  country  is  in  the  grip  of  un-
 precedented  power  crisis.  Even  if  the
 handloom  sector  products  all  the  con-
 trolled  cloth,  will  it  be  able  to  distri-
 bute  the  cloth  effectively  throughout
 the  country?  Who  is  going  to  distri-
 bute  it?  Will  the  shops  which  are
 selling  mill  cloth  store  controlled
 c'oth  produced  by  the  handloom
 sector?  All  these  questions  are  to  be
 answered  before  this  Bill  gets  the  ap-
 proval  of  this  Honise.

 It  is  also  feareu  tha:  this  levy  of
 0  per  cent  wedditinin!  excise  duty
 will  consequent!  increase  the  vice  of
 cloth  and  the:  consumers  will  be  hard
 hit  by  this  levy.  You  will  find  that
 the  Statement  of  Objects  and  Reasons
 indicates  certain  contradictions.  “Ac-
 cording  to  the  said  policy  announce-
 ment,  the  financial  burden  resulting
 therefrom  was  to  be  borne  by  the
 entire  textile  industry  in  such  a  man-
 ner  that  there  would  not  be  any  bur~

 *The  Originna)]  speech  was  delivereg  in  Tamil.
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 den  on  the  public  exchequer...  With
 she  removul  of  the  obligation  of  pro-
 duction  of  controlled  cloth  by  cotton
 textile  milis  from  i-!0-78  it  became
 necessary  to  impose  the  levy  iame-
 diately  so  as  to  minimise  the  loss  to
 the  exchequer  consequent  on  the  out-
 20  as  subsidy.”  {  wouid  like  to  know
 why  the  Mills  should  be  given  any
 subsidy,  il  they  are  not  to  produce
 controlled  wioth.  I  would  like  to  sug-
 gest  that  the  total  amount  realised
 trom:  this  lU  per  cent  additional  excise
 duty  must  be  exclusively  earmarked
 for  the  haz:'dloom  and  powerloom  sec-
 tor  which  is  to  produce  ‘controlled
 cloth’  hereafter.  This  money  should
 also  be  utilised  for  creating  additional
 oroductive  capacity  if  this  sector  has
 not  got  adequate  capacity  to  produce
 controlled  cloth.  The  Government
 must  also  direct  the  National  Textile
 Corporation  to  produce  some  quantity
 af  controlled  cloth  in  the  textile  mills
 run  by  it.  Here  it  is  relevant  to  point
 out  what  Shri  Jayaprakash  Narain
 sas  stated.  He  has  said  that  40  crores
 vf  people  get  a  daily  average  income
 of  75  paise  only.  You  can  imagine
 from  this  how  they  can  buy  their
 cloth.  They  must  he  given  cheaper
 cloth.  The  hon.  Minister  may  have
 nersonal  experience  about  the  condi-
 tions  prevailing  in  mefronolitin  cifies
 in  Bombay,  Caleutta  or  Madras.  It
 will  he  worthwhile  for  him  to  come
 im  contact  with  conditions  in  rural
 areas.  T  have  seen  that  one  four-yard
 dhoti  is  worn  for  years  and  vears.  I
 have  aiso  personally  seen  that  one
 sari  ig  torn  into  three  vieces  and  three
 women  wear  these  three  pieces.
 This  is  the  extent  of  proverty  in  rural
 areas.

 I  have  to  regretfully  point  that  the
 ‘anata  Government  has  net  done  well
 ta  saying  that  the  textile  mills
 need  not  produce  ‘controlled  cloth’.
 This  will  affect  greatly  the  poor
 people  of  the  country,  who  constitute
 more  than  90  per  cent  of  the  popula-
 tion.  In  conclusion,  I  would  reiterate
 that  the  accruals  from  0  per  cent
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 additional  excise  duty  must  be  ex-
 clusively  earmarked  for  the  hand-
 loom  and  powerleom  sector  which  is
 to  manufacture  the  controlled  cloth
 rereafier.  The  Central  Government

 must  also  do  whatever  is  required  to
 be  done  for  this  purpose.

 Before  I  resume  my  seat,  I  would
 refer  to  the  pitiable  plight  of  hand-
 loom  weavers  in  Tamil  Nadu.  They
 are  on  the  verge  of  starvation.  Seve-
 ral  Jekhs  of  handloom  weavers  in
 Tamil  Nadu  are  looking  to  the  Go-
 vernment  of  India  tor  extending
 succour  to  them.  I  request  that-  the
 Government  of  India  must  take  some
 immediate  action  to  relieve  the  distress
 of  lakhs  of  handloom  weavers  in  Tami!
 Nadu.

 With
 speech.

 these  words  I  conclude  my

 stat  मृणाल  शोरे  (बम्बई  उत्तर)  :  सभापति
 महोदय,  मुझे  खेद  है  कि  इस  बिल  को  ऊपर  से  देखने
 में  ऐसा  मालम  होता  है  कि  मिल्स  पर  कंट्रोल  क्लाथ
 बनाने  की  जो  जिम्मेदारी  थी,  गरीदों  के  लिए  जो  वहा
 पर  कंट्रोल  क्लाथ  तैयार  होता  था  उसको  बन्द  करने
 के  लिए  सा  बिल  लाया  गया  तै  |  स्टेटमेन्ट  आफ  झा-
 व्जवट्स  में  कहा  गया  है  कि  सामान्य  लोगों  को  सस्ता
 कपड़ा  देने  के  लिए  जो  सब्सिडी  देनी  पड़ेगी  बढ़  सब्सीडी

 रा  वसूल  की  जायेगी  ।  सत्य  साल  है  कि  मिलो
 परी  उसका

 मिले  बड़े  पैमाने
 हुए  दूसरी  जगहों

 हि कहत की बी हक नम ह

 से  वाल  वाला  रसीद
 कहना  यह  था  कि  इसमें
 वास्तव  में  छोटा  होता  धा  या  न
 नह
 ब्रा थि
 था  उसको  बन्द  करने  का  काम  हमारी  सरद!
 विया  ।  उस  घाटों  के  लिए  'फरसा इज  ड्यूटी  लगकर
 जो  सम्सीर्ड  के  लिए  पैसा  उसूल  करना  है  उसके  लिए
 शडयन्ड  में  दिया  है  कि  किन  जातियों  के  कमरे
 पर  ज्यादा  एक्स  पटी  जायेगी  लेकिन  वह  क्लाथ
 वी  कीमत  बढ़ाकर  कंज्यमर  से  वसूल  की  जायेगी  !
 पहले  मिल  वालों  को  जो  पैसा  देना  पड़ता  था,  जो  उनका
 घाटा  होता  था  उस  घाटे  को  समाप्त  करके  आपने  उसको
 कंज्यमर  पर  डाल  दिया  है  1

 रकार

 ह है) 44
 mT}

 दूसरी  बात  मैं  यह  कहना  चाहती  =  कि  मिलों  वर
 कंट्रोल  क्लाथ  तैयार  करने  की  जो  शर्ते  थी  उसको  हटाने
 के  बाद  अब  मिलों  को  कितना  ज्यादा  फायदा  होने  वाला

 --क्या  इसका  कोई  अंदाजा  सरकार  ने  लगाया  है  ?
 मैं  समझती  हं  सरकार  ने  जरूर  अंदाजा  लगाया  होगा  t
 आपने  जो  जिम्मेदारी  मिलों  पर  से  हटा  ली  है  उससे

 करती  थीं  और
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 उनको  फायदा  होने  वाला  है  प्रौढ़  अब  श्राप  दस  परसेंट
 एक्साइज  ड्यूटी  लगा  रहे  हैं  तो  इसके  बाद  मिलों  के
 फायदे  में  क्या  कमी  होने  वाली  है?  मेरा
 यह  कहना  है  कि  इस  में  मिलवालों  को  कुछ  भो
 घाटा  होनेवाली।  नहीं  है,  बल्कि  यह  57.50  करोड़
 रुपया  जो  आप  एक्साइज  के  रूप  में  लेनेवाले  हैं  यह  सब
 जनता  से  वसूल  होनेवाला  है  |  इस  पर  थोड़ा  गहराई
 से  विचार  करने  की  ज़रूरत  है--एक  तरफ़  हम  यह
 देख  रहे  हैं--मिलवाने  भले  ही  यह  कहते  रहें
 कि  उन  को  घाटा  हो  रहा  है,  लेकिन  पिछले  दो-तीन
 सालों  में  मिलवालों  ने  काफी  मुनाफ़ा  कमाया  है,  उन
 का  यह  मुनाफ़ा  बढ़ता  ही  जा  रहा  है,  उन  के  शेकर्स
 ककी  कीमत  बढ़ती  जा  रही  है--यह  इस  बात  को  जाहिर
 करता  है  कि  उन  को  घाटा  नहीं  हो  रहा  है,  बल्कि  मु-
 नाफा  हो  रहा  है  ।  तो  मैं  कहता  चाहती  हूं  कि  एक  तरफ़
 तो  इन  का  मनाफ़ा  बढ़  रहा  है,  दूसरी  तरफ़  राज  हम
 देख  रहे  हैं  कि कपास  की  कीमत  कम  हो  रही  है  ।  ग्राम
 नब  यह  कहा  जाता  है  कि  कपड़े  को  कीमत  में  55
 परसेन्ट  कपास  की  कीमत  रहती  है,  तो  जब  कपास  की
 कीमत  कम  होती  है,  तो  उसी  के  ग्रनुसार  कपड़े  की  कीमत
 भी  कम  होनी  चाहिये,  लेकिन  कपड़े  की  कीमत  कम
 नहीं  होती  है,  उल्ट  बढ़ती  जा  रही  है--इस  तरफ़
 सरकार  को  देखना  चाहिये  कि  ऐसा  कैसे  हो  रहा  है  ।

 मैंने  पहले  भो  बताया  था  कि  पहले  जो  स्ट्रेम्पिग
 पद्धति  थी,  इमर्जेन्सी  के  काल  में  उस  को  बदल  दिया
 गया  था।  पहले  इस  प्रकार  की  पद्धति  थी  एक्स-
 मिल  प्राइस--लस--एकक््ससाइज  डयूटी,  लेकिन  एजेंसी
 के  काल  में  ऐसा  हो  गया  रिटेल  -प्राइस  नाट-टू  -एसिड-
 इस  तरह  को  स्क्रैप  लगने  लगी  धन  स्टैम्प  के  लगने
 से  यह  पता  नहीं  लगता  था  कि  एक्स  मिल  प्राइस  क्या
 है।  तब  हम  लोगों  ने  देखा  कि  मिलें  35  परसेन्ट  से
 लेकर  35  परसेन्ट  तक  का  एक्स  मिल  प्राइस  पर  मुनाफा
 कमा  रही  थीं  एजेंसी  के  बाद  जब  हमारी  सरकार
 यहां  भाई  तो  उस  ने  इस  सिस्टम  को  बदल  दिया  कौर
 फिर  एक्स  “मिल  -प्राइस  तथा  एक्साइज  ड्यूट्रा  छपने
 लगी,  लेकिन  शब  दो  स्टम्पिंग  ही  खत्म  हो  गई  है।
 जब  तो  पता  ही  नहीं  चलता  है  कि  कपड़ेका  उत्पादन
 मूल्य  क्या  है  और  इस  के  उपर  कितनी  एक्साइज  लगती
 है  कौर  उस  पर  मिल  कितना  मुनाफा  कमा  रही  है  -इन
 सब  बातों  का  कोई  प्रन्दाजा  नहं  होता  है  t

 दूसरी  तरफ  कयास  की  कीमत  कम  हो  रही  है  फिर
 ही  कपड़े  का  दाम  बढ़ता  जा  रहा  है  कौर  कब  यह  0
 प्रतिशत  की  लेवी  कौर  ज्यादा  बढ़ेगी.  जैसा  कि  शेडयूल
 में  दिया  हुए  है  इन  सब  से  कपड़े  को  कीमत  बढ़नेवाली
 है,  क्योंकि  यह  एक्साइज  ग्राहकों  से  वसूल  की  जाएगी.
 दिलवाले  प्रपने  पास  से  देनेवाले  नहीं  ह  ।  उन  को  दोनों
 तरफ  से  फायदा  हो  गया  है  प्लोर  कन्जयुमर  का  दोनों  तरफ
 से  नुकसान  हो  गयाहै।  हम  ने  इस  में  कहा  है  कि  गरीबों  के
 लिए  सस्ता  कपड़ा  देने  में  इस  सबसिडी  का  उपयोग  मारेंगे
 यह  बात  तो  ठीक  है,  लेकिन  मैं  यह  जानना  चाहती  हैकि
 यह  सबसिडी  ग्राहकों  से  वसूल  करने  के  बजाय,  दिलवाले
 जो  मुनाफा  कर  रहे  हैं  उन  के  मुनाफे  में  से  कुछ  हिस्सा
 हम  सब्सिडी  के  रूप  में  क्यों  नहीं  लेते  हैं  ?  मिलवालों
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 का  मुनाफा  कम  करने  की  दृष्टि  से  सरकार  कया  सोज
 रही  है  ?  मुझे  यह  भी  कहना  है  कि  यह  जो  साथ
 सत्तावन  करोड़  रुपया  श्राप  इस  तरह  से  इक्ट्ठा  करने
 जा  रह  हैं  सबसिडी  के  लिए  इस  से  पूरा  होनेवाला  नहीं  है।
 राज  समान्य  लोगों  को  सस्ता  कपड़ा  देना  हमारी
 जिम्मेदारी  है,  सरकार  को  प्रगति  दस  जिम्मेदारों  को
 समझ  कर  काम  करता  है,  तो  जब  इस  रकम  से  प्रा
 पड़नेवाला  नहों  है  तो  मागं  जो  सबसिडी  हम  लेनेवाले
 हैं,  उस  को  इन  मिलवालों  से  जो  बहुत  बड़े  पैमाने  पर
 मुनाफा  कमा  रहें,  क्यों  वसूल  नहीं  करते  हैं  ?  मिलवालों
 मुनाफे  की  बात  सब  लोग  खुल्लम  खुला
 जानते  हैं।  मेरे  पास  इस  वक्त  वह  किताब  नहीं  है
 “बिजनेस  इण्डिया”  का  ग्रक़्तूबर  विशेषांक  निकला  है,
 उमर  में  इस  के  बारे  में  परे  आंकड़े  दिये  हुए  हैं  कि उनका
 मुनाफा  पहले  के  मुकाबले  कितना  बढ़  गया  है।  तो  इस
 मुनाफे  7र  कुछ  रोक  लगा  कर  उस  पैसे  को  सबसिडी
 के  रूप  में  हासिल  करने  की  स्क्रीम  सरकार  को  ओर  से
 बननी  चाहिए  और  साथ  ही  साथ  जो  सस्ता  कपड़ा  देना
 है।  उस  के  बारे  में  हम  किस  प्रकार  से  करें  यह  देखना
 चाहिए

 मुनाफे  में  से  हम  कुछ  पैसा  नहों  लेते  हैं  और  खाली
 एक्साइज  ड्यू ट्री  बढ़ा  देते  हैं  ।  जब  तक  इस  में  से  ग़रीब
 कन्जयुमर  को  कुछ  नहीं  मिलता  है,  तब  तक  उस  का  भला
 नहीं  होग।  यह  सहो  है  कि  कुछ  कपड़ा  ग़रीबों  के  लिए
 जरूर  रहेंगा  लेकिन  यह  जो  एक्साइज  डयूटी  आप  बढ़ा
 रहे  हैं,  यह  ग्राहकों  से  ही समूल  की  जाएगी  ।  इसलिए
 मैं  यह  तराशा  करती  हुं  कि  हमारे  पट्रोल  साहब  जल्दी  ही
 इस  प्रकार  का  एक  बिल  लाएंगे,  जिससे  मिल  वाले  जो
 बहुत  बड़ा  मुनाफा  कमा  रहे  हैं,  उस  मुनाफे  मं  से  कुछ
 पैसा  लिया  जाए,  जिसका  फ़ायदा  कंज्यूमर्स  को  भी  हो।

 इन  शब्दों  के  साथ  मे  समाप्त  करती  हूं  ।

 SHRI  CHITTA  BASU  _  (Barasat):
 Mr.  Chairman,  Sir,  so  far  as  the  Bill
 is  concerned,  it  appears  that  ft  is  an
 innocent  piece  of  legislation  and  the
 Lok  Sabha  should  not  take  much  of

 the  time  of  the  House,  of  the  Minister
 and  very  passively:  extend  to  support.
 I  am  really  grateful  to  Comrade  Mrs.
 Gore  that  she  has  raised  certain  vital
 points  in  this  particular  Bill.  The  hon.
 Members  will  agree  that  the  Bill  is
 the  offspring  of  the  statement  made
 by  the  Minister  of  Industry  in  the
 Lok  Sabha  on  the  7th  of  August,  978
 on  the  textile  policy.  The  hon.  House
 can  really  understang  the  implication
 of  the  Bill  if  the  textile  palicy  an-
 nounced  by  the  Government  is  also
 borne  in  mind.  Since  I  have  not  got
 much  time  to  discuss  that  thing  I  only
 give  some  portion  of  the  textile  policy
 89:  that  we  can  really  understand  its
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 implication.  The  textile  policy  begins
 with  the  sentence—

 “The  textile  industry  is  the  oldest
 and  single  most  important  industry
 in  India,  both  in  terms  of  employ-
 ment,  ang  for  meeting  one  of  the
 essential  consumption  needs  of  the
 people.  Unfortunately,  over  the
 years,  the  performance  of  this  indus-
 try  has  not  been  satisfactory.  In
 the  organised  sector,  productivity
 has  fallen  in  a  large  number  of
 units.  The  incidence  of  sickness  has
 been  growing  and  the  progress  of
 modernising  obsolete  equipment  has
 been  tardy.  The  cost  of  textile  has
 been  rising  steadily,  while  the  per
 capita  consumption  of  cloth  has
 been  falling.

 It  gives  a  total  picture  of  the
 textile  industry  of  our  country.

 So  far  as  this  Bill  is  concerned  this
 poliiy  states:

 “Government  consider  it  necessary
 that  the  supply  of  cheap  cloth  for
 the  weaker  section  and  the  rapid  de-
 velopment  of  the  handloom  sector,
 should  be  simultaneously  accom-
 plished.  It  is,  therefore,  intended
 that  the  handloom  sector  should,  to
 the  maximum  extent  possible,  and
 in  the  shortest  periog  of  time,  meet
 the  requirements  of  cloth  for  the
 weaker  sections  of  the  population.”

 Lastly,  I  quote  another  aspect  of  the
 textile  policy.

 “Mill  made  controlled  cloth  would
 be  limited  to  400  million  square
 metres,  and  would  be  produced  both

 by  the  NTC  and  private  sector
 mills.”

 Now  J]  have  only  mentioned  three

 aspects  of  the  sickness  of  the  textile
 industry  as  a  whole.  The  Handloom
 industry  is  to  be  encouraged  and  the
 consumption  need  is  to  be  met  for  the
 poor  people  fron:  the  controled  ‘ctoth
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 facility  for  which  400  million  metres
 has  been  fixed  as  a  target.

 I  would  like  to  point  out  here  that
 if  the  social  objective  is  to  provide
 cheaper  cloth  to  the  poor  people  of
 our  country,  this  Bill  cannot  fulfil
 that  objective  because,  as  has  been
 pointed  out  earlier,  the  excise  which
 ig  going  to  be  levied  under  the  provi-
 sions  of  this  Bill  will  be  realised  by
 the  mill-owner  from  the  consumers
 themselves.  If  we  go  by  the  past  ex-
 perience  regarding  the  manufacture  of
 controlled  cloth,  I  think  the  mill-
 owners  are  getting  a  double  favour,  as
 has  been  correctly  mentioned  by  Shri
 mati  Gore.  They  are  getting  Rs.  57
 crores  by  way  of  excise  duty.  They
 would  be  realising  more  than  that  by
 way  of  increase  in  prices,  by  way  of
 depressing  the  price  of  raw  cotton,  by
 way  of  mismanagement  or  malpractice
 in  trade.  Therefore,  this  Bill  is  noth-
 ing  but  a  concession  to  the  mill-owners
 in  two-ways.  Why  do  I  say  so?  7
 have  got  some  figures  for  1976-77,
 which  will  give  an  indication.  Ac-
 cording  to  the  revised  order  of  the
 Government  of  India  on  that  day,  the
 mills  were  required  to  produce  a  total
 of  00  million  sq.  metres  of  controlled’
 cloth  anq  the  backlog  was  more  than
 40  million  sq.  metres.  In  the  January
 —March  and  April—June  quarters
 they  had  produced  only  46.3  million
 sq.  metres,  leaving  a  balance  of  43.7
 million  sq.  metres.  Though  the  farget
 was  fixed  at  00  million,  they  did  not
 produce  it.  The  reason  advanced  by
 the  mill-owners  was  that  they  were
 losing  Re.  or  Rs.  .50  per  sq.  metre
 on  controlled  cloth.  Therefore,  they
 argued  that  they  cannot  produce  stan-
 dard  cloth,  which  the  earlier  Govern-
 ment  did  not  concede,  though  they
 might  have  given  them  other  conces-
 sions.  Now  why  should  the  Janata
 Government  give  them  this  concessior
 of  exemption  from  producing  stand-
 ard  cloth  passes  my  comprehension.

 If  the  social  objective  is  to  provide
 cheaper  cloth  to  the  consumer,  that  is
 not  being  fullfiled,  either  by  this  Bil!
 or  by  the  textile  policy.  These
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 million  sq.  metres  woulg  be  produced
 by  the  NTC  mills,  which  are  already
 in  the  red.  Thus,  you  are  making
 them  in  our  still  bigger  losses,  whereas
 relief  is  being  provided  to  the  private
 capitalists.  You  are  asking  your  own
 factories  to  produce  standard  cloth,
 sustain  loss  and  you  provide  all  the
 benefits  to  the  private  industrialists.

 That  is  why  I  say  that  this  is  not
 an  innocent  Bill.  It  is  to  be  consider-
 €q  as  a  reward,  as  a  prize  to  the  pri-
 vate  industrialists  engaged  in  the
 textile  industry.

 lv  hrs.

 I  would  have  been  happy  hag  I
 been  able  to  oppose  it  altogether,
 but  I  am  not  able  to,  but  I
 fee]  that  the  Government  should  un-
 derstang  its  implications  and  revise  the
 entire  textile  policy.  However,  this  is
 not  the  occasion  for  me  to  discuss  the
 textile  policy.  Therefore,  while  I  ex-
 tend  my  support  to  this  smal]  Bill,  I
 wou!'g  request  Government  to  bring  a
 comprchensive  Bill  by  which  the  mala-
 dics  of  the  textile  industry  can  be  re-
 moved  and  the  poor  people  can  be
 provided  with  cheaper  cloth,

 If  you  want  my  suggestion.  I  would
 say  there  is  no  way  out  other  than  na-
 tionalisation  of  the  textile  industry  as
 a  whole.  If  you  give  me  time,  I  can
 place  the  case  for  it,  why  it  is  neces-
 sary,  but  this  is  not  the  occasion  for
 discussin  that.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Including  the  purchase

 of  raw  material.

 SHRI  CITTA  BASU:  The  total
 process

 I  fee]  ‘zovernment  should  give  care-
 fu]  consideration  to  the  opinions  ex-
 pressed  in  this  House  and  bring  a  new
 comprehensive  legislation  which  will
 remove  the  maladies  of  the  textile  in-
 dustry  as  a  whole  and  provide  cheaper
 cloth  to  the  common  masses  in  our
 country’.

 SHR(|  H.  M.  PATEL:  Iam_  very
 grateful  to  the  various  hon.  Members

 etc,)  Bill
 who  have  spoken  on  thig  Bill.  I  may
 say  that  the  last  two  speakers  really
 spoke  00  the  textile  policy,  whether
 that  policy  is  sound  or  not.  I  woukd
 not  like  to  take  the  time  of  the  House
 by  going  jnto  the  textile  policy.  It  is,
 for  one  thinig,  not  my  subject,  and  this
 particular  Bill  realy  is  consequent  on
 the  text.le  policy  which  was  stated  in
 this  House  by  the  Industries  Minister
 in  August  last.  Consequent  upon  that
 policy  it  became  necessary  to  impose
 an  excise  duty  in  order  that  no  burden
 falls  on  the  exchequer.

 I  had  myself  invited  all  the  leading
 textile  industrialists  and  put  it  to  them
 that  they  must  see  to  it  that  this  ad-
 ditional  duty  of  0  per  cent  is  absorb-
 ed,  ang  ‘hat  price  increase  occurs.  So
 far,  I  may  say,  that  that  has  been  the
 case,  there  has  been  no  increase  be-
 cause  of  this  0  per  cent  levy.

 SHRI  DINEN  BHATTACHARYA:
 What  al  out  stamping  prices?

 SHRI  H.  M.  PATEL:  This  question
 of  stamping  of  prices  is  now’  under
 the  consideration  of  the  Industries
 Ministry.  I  think  they  will  be  shortly
 taking  a  decision  on  that.

 SHRIMATI  MRNAL  GORE;  It  will
 be  increaseq  slowly.

 SHRI  H.  M,  PATEL:  I  would  like
 that  Mrs.  Gore  is  not  provided  to  be
 true.

 SHNRIMATI  MRINAL  GORE:  I
 would  also  like  that.

 SHRI  yf,  M.  PATEL:  Shri  Venkata-
 Taman  raised  quite  the  most  valid
 point  that  this  excise  duty  is  being
 levied  in  order  to  raise  funds  to  sub-
 sidise  0  otherwise  see  that  the  con-
 trolled  vloth  that  is  produced  is  of
 the  right  quality  and  is  made  available
 to  the  weaker  sections  at  right  prices.
 It  has  been  stateq  in  the  policy  state-
 ment  that  private  mills,  National  Tex-
 tile  Corporation  mills  ang  the  hand-
 loom  sector  will  be  producing  it.
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 [Shri  H.  M.  Patel.)

 But,  gradually,  it  is  the  handloom  sec-
 ter  which  will  be  producing  the  grea-
 ter  part  of  this  cloth.

 On  this,  I  may  also  mention  inci-
 dentally  that  it  has  been  made  clear
 in  the  Statement  that  care  would  be
 ¢aken  to  see  that  controlled  cloth  will
 be  of  acceptable  quality  and,  second-
 ly,  improved  arrangements  for  the  dis.
 tribution  of  this  cloth  to  the  weaker
 sections  of  the  population  will  :lso  be
 made.

 37.05  brs.

 (Dr.  SUSHILA  NAYAR  in  the  Chair]

 SHRIMATI  MRINAL  GORE:  That
 is  beside  the  Bill.

 SHRI  प्र  M.  PATEL:  I  have  to  point
 out  because  these  points  were  made  by
 the  hon.  Members.  [am  only  trying
 to  refer  to  those  points.  I  am  only
 saying  that  they  have  not  been  over-
 looked.

 The  hon.  Member  said  that  he  would
 like  to  have  an  assurance  from  the
 Government  that  this  amount  of  Rs.  50
 crores  ang  odd  or  whatever  money
 is  raisel  from  the  additional  excise
 duty  will  not  be  utilised  for  budgeta-
 ry  purposes  but  will  be  utilised  for  the
 production  of  controlled  cloth;  that  the
 handloom  sector  is  going  to  be  utilised
 for  producing  controlled  cloth  and
 that  the  benefit  reache,  the  hand-
 loom  sector  which  will  enable  them  to
 produce  controlleg  cloth.  As  the  hon.
 Member  knows,  already  a  reduction  of
 Re.  l/-  per  metre  is  allowed  to  hand-
 looms.  If  anything  more  is  needed,  it
 will  also  be  made  available  to  them.  I
 do  not  think  the  hon.  Member  desires
 था  assurance  that  all  the  money  will
 go  to  the  handloom  sector.  That
 cannot  be.  Because  some  of  the  bur-
 den  of  producing  controlled  cloth  is
 falling  on  the  National  Textile  Corpo-
 ration.  Except  for  that,  I  certainly  give
 an  assurance  that  the  money  will  be
 utilised  for  the  production  of  control-
 leq  cloth  and  it  will  be  ensured  that
 eontrolled  cloth  is  produced  at  prices
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 which  are  reasonable  and  that  all
 arrangements  are  made  to  see  that  it
 reaches  the  weaker  sections  of  the
 population  for  whom  it  is  intended.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  What  about  quality?

 SHRI  H.  M.  PATEL:  The  quality
 will  be  ensured.  That  is  why  it  is  in-
 tended  that  the  National  Textile  Cor-
 poration  is  going  to  do  it.  It  is  a  pub-
 lic  sector  enterprise  and  it  is  going  to
 see  that  whatever  quality  of  controllet
 cloth  is  prescribed  will  be  produced.
 In  fact,  the  handlooms  have  been  pro-
 ducing  controlled  cloth  of  an  accept-
 able  quality.  I  do  not  think  that  the
 House  need  have  any  doubt  about  that.

 As  regards  the  point  raised  by  the
 hon.  Member,  Mr.  Venkataraman,  I!
 have  stated,  without  any  hesitation,
 that  the  money  realised  by  way  of
 additional  excise  duty  will  be  utilised
 for  the  purpose  of  producing  con-
 trolled  cloth  and  for  ensuring  that
 controlled  cloth  is  of  acceptable  qua-
 lity  and  that  it  is  made  available  to
 the  weaker  sections  of  the  population:
 at  reasonable  prices.

 I  do  not  think  there  are  any  other
 points  that  call  for  an  answer.  I  think
 these  are  the  only  relevant  points  that
 were  raised.  J  feel  that  I  have  answer-
 ed  those  points.  I  realise  that  Mss.
 Gore  and  Mr.  Chitta  Basu  will  not  be
 completely  satisfied  with  what  I  have
 said.  But  they  themselves  realise  that
 this  is  not  the  occasion  to  discuss  the
 textile  policy.  I  hope,  therefore,  they
 will  bear  with  me  if  I  do  not  touch
 that  broad  policy  though  I  could,  if
 necessary.  There  is  a  textile  policy
 which  obtains  today  and,  following
 that  policy,  this  has  to  come  about.
 Whether  the  textile  policy  which
 makes  it  necessary  for  us  to  bring  this
 Bill  is  sound  in  itselg  or  not  is  a  mat-
 ter  certainly  for  a  discussion.  I  am
 prepared  to  concede  that.  I  do  not
 think  that  all  the  points  made  by  Mrs.
 Gore  and  Mr.  Chitta  Basu  were  really
 unanswerable.  They  could  be  answer-
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 ed.  But,  as  I  said,  this  is  not  an  occa-
 sion  to  do  so.  I  would  not,  thtrefore,
 take  the  time  of  the  House  on  that.

 With  these  words,  I  hope  that  the
 House  will  accept  this  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  provide  for  the
 levy  and  collection  of  additional
 duties  of  excise  on  certain  textiles
 and  textile  articles,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  we  take  up
 clause-by-clause  consideration.  There
 are  no  amendments  given  notice  of.
 Therefore,  I  shall  put  Clauses  2  to  4
 to  the  vote  of  the  House.

 The  question  is:

 “That  Clauses  2  tg  4  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clauses  2  to  4  were  added  to  the
 Bill.

 The  Schedule,  Clause  ,  the  Enact-
 ing  Formula  ang  the  Title  were  added
 to  the  Bill.

 SHRI  H.  M.  PATEL:  I  beg  to  move:
 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  is:  (

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 47.2  hrs.

 EMPLOYMENT  OF  CHILDREN
 (AMENDMENT)  BILL

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI.  RAVINDRA  VARMA):
 Madam  Chairman,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Employment  of  Children  Act,
 1938,  as  passed  by  Rajya  Sabha,  be
 taken  into  consideration.”

 Bill
 As  the  hon.  Members  will  see  from:

 the  Statement  of  Objects  and  Reasons
 as  well  as  the  Clauses  of  the  Bill,  the
 Bill  is  a  non-controversial  measure,.
 meant  to  increase  the  area  of  protec-
 tion  extended  to  children  who  seek
 employment.  I  do  not,  therefore,  want
 to  take  the  time  of  the  House  to  make
 a  long  speech  o  explain  he  objects  or
 provisions  of  the  Bill.

 In  the  last  three  or  four  decades,
 several  laws  have  been  enacted  to  re-
 gulate  the  employment  of  children.
 The  Employment  of  Children  Act,
 which  this  Bill  seeks  to  amend,  was
 enacted  exactly  40  years  ago,  in  1938.
 The  purpose  of  the  Act  was  to  prohibit
 the  employment  of  children  in  certain
 occupations  which  were  regarded  as
 particularly  harmful  or  hazardous  for
 children.  The  Employment  of  Chil-
 dren  Act  of  1938,  therefore,  prohibit-
 ed  the  employment  of  children  in  oc-
 cupations  connected  with  the  transport
 of  passengers,  goods  or  mail,  and  with
 the  port  authority  within  the  limits  of
 any  port.  Several  other  Acts  like  the
 Factories  Act,  the  Shops  and  Establish-
 ment  Act,  the  Plantations  Labour  Act,
 the  Motor  Transport  Workers’  Act,
 etc..  specify  a  minimum  age  for  the
 employment  of  children  and  provide
 for  the  regulation  of  the  conditions  of
 work  that  affect  children.  In  spite  of
 many  of  these  regulatory  provisions,
 the  number  of  children  working  for  a
 living  according  to  the  census  of  97l
 is  as  high  as  0.7  millions.

 The  Report  of  the  Working  Group
 on  Employment  of  Children  that  the
 Department  of  Socia]  Welfare  of  the
 Government  of  India  set  up  went  into
 the  various  aspects  of  the  problem
 of  child  labour,  and  suggested  that  the
 prohibition  of  employment  of  children:
 should  be  extended  to  all  hazardous
 occupations,  and  the  minimum  age  of
 employment  of  children  shoulg  be  at
 least  4  years  under  all  the  Acts.  This
 would  mean  that  the  lower  minimum
 age  specified  in  Acts  like  the  Planta-
 tions  Labour  Act  and  the  Shops  and.
 Establishments  Acts  will  havé  to  be
 raised.


